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$~34 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                         Date of Decision: 02.02.2026 

+  BAIL APPLN. 397/2026 & CRL.M.A. 3017/2026 

 RAVI@RINKU      .....Petitioner 

    Through: Mr. Gaurav Dalal, Advocate  
 
    versus 
 
 STATE OF GNCT DELHI    .....Respondent 

Through: Mr. Amit Ahlawat, APP for State 
with SI Arvind, PS Gokulpuri 

 
 

 CORAM:          JUSTICE GIRISH KATHPALIA   

J U D G M E N T

3.  As requested by both sides, the present interim bail application is 

disposed of with the directions that on 04.02.2026 from 05:00pm to 

    (ORAL) 
 

1.   The accused/applicant seeks interim bail in case FIR No.330/2024 of 

PS Gokulpuri for offence under Section 221/132/109(1) BNS & 25/27/54/59 

Arms Act. 

2.  Learned APP for State strongly objects to grant of interim bail in view 

of nature of crime and involvement of the accused/applicant. However, both 

sides request that the accused/applicant may be taken in custody to the 

venue of marriage of his wife’s brother, so that he may attend the marriage. 

The marriage is to take place on 04.02.2026 at 06:00pm.  
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07:00pm, the accused/applicant in custody of 3rd Battalion shall be taken to 

the place of marriage i.e. Chaudhary Sarpanch Farm, 100 Foota Road,   

Sehatpur, Faridabad. The said timings shall be strictly adhered to and after 

attending marriage, the accused/applicant shall be taken back to jail. 

4.  Copy of this order be sent to DCP, Third Battalion as well as the Jail 

Superintendent. 

 
GIRISH KATHPALIA 

(JUDGE) 
FEBRUARY 02, 2026/as 
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